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LIFE INSURANCE CORPORATIONS BILL

Extention of Time for Presentation of
Report of .Joint Committee

MR. DEPUTY SPEAKER - Now the
motion regarding report of joimt Committee,
Mr Mool Chand Daga,

SHRI MOOL CHAND DAGA (Pali)
I beg to move

““That this House do extend upto the
last day of the first week of the
Monsoon, 1984, the time for presen-
tation of the report of the Joint
Commuttee on the Bill to provide,
with a4 view to the more effective-
realisation of the objectives of
nationalisation of Iife insurance busi-
ness, for the dissolution of the Life
Insurance Coiporation of India and
for the establishment of a number
of corporations for the more efficient
carrying on of the sard business
and for matter connected therewith
or incidental there to "

MR. DEPUTY SPFAKER - The question

«That this House do extend upto the last
day of the first week of the Monsoon
session, 1984, the times for presen-
tation of the Report of the Joint
Committee on the Bill to provide,
with a view to the more effective-
realisation  of the objectives of
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nationalisation of life Insuance
business for the dissolution of the
life Insurance Corporation of India
and for the establishment of a numbet
of Corporations for the more efficient
carrying on of the said business and
for matters connected therewith or
incidental there to

The motion was adpptea

1511 brs,

PAYMENT OF GRATUITY
(AMENDMENT) BILL

MR. DEPUTY-SPEAKER : Now legisla-
tive business. Shri Dhaiamvir.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUKk AND REHABILI-
TATION (SHRI DHARMAVIR) : I beg to
move .*

“ That the bill to amend the Payment of
Gratuny Act, 1972, be taken into
consideration,™
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* Moved with the recommendation of the President.



